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THE MINISTER OF COMPANY AFF­
AIRS (SHRI RAGHUNATHA REDDY) : 
Two thousand five hundred and twenty four 
companies, limited by shares* were regi­
stered in India under the Companies Act, 
1956 during the year 1971-72 and 744 during 
the period April-June, 1972. The names of 
these companies along with their other 
details are being regularly published every 
month in the Department’s Journal “Com­
pany News & Notes” . The information 
relating to the number of shareholders of 
these newly registered companies is not 
available.

Periodical ‘Durbars* for the Welfare 
of Civilians Employed in 

Defence

4362. SHRI M. K. KR1SHNAN : Will 
the Minister of DEFENCE be pleased to 
state :

(a) whether there are any provisions to 
ensrue the Welfare of civilians employed 
in Army units or defence installations;

(b) whether there is any provision for 
their periodical ‘durbars’ similar to the 
monthly Sainik Samachar held in Army 
units; and

(c) if so, how many units have such 
welfare ‘durbas’ and their salient features ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) :(a) Yes. Sir.

(b) and (c). In so far as the Army 
Units are concerned, provision exists for 
holding monthly Durbars. As regards the 
Navy and Air Force Uuits, the Welfare of 
the civilian employees is looked after by the 
Unit/Depot Civilian Committees in the Air 
Force and Works Committees and Welfare 
Committees in the Navy. Besides, Unit/- 
Command level Councils under the Joint 
Consultation and Compulsory Arbitration 
Scheme also exist, wherever permissible, 
to look after the walfare of civilian emplo­
yees. The Salient feature of these Durbars 
and Committees is generally to promote 
measures for securing and preserving amity 
and good relations between the administra­
tion and the employees and also to provide 
machinery for redress of grievances of 
employees.

Accommodation and other ad-hoc 
facilities to civilians Working 

in Defence services

4363. SHRI MANORANJAN HAZRA : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether Government propose to 
grant accommodation and other ad~hoe 
facilities to civilians working in Defence 
Services who are transferred beyond 400 
kms of their declared home town; and

(b) if so, when and if not, the reasons 
therefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) No, Sir,

(b) The provision of Government acco­
mmodation to civilian employees in Defence 
establishments is not a condition of their 
service.
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Number of employees recruited in 
Durgapur unit of F C I during

1971-72

4365 SHRI KRISHNA CHANDRA 
HALDER Will the Minister of PfclROI- 
EUM AND CHEMICALS be pleased to 
state

(a) the total number of employees / 
workers recruited during the year 1971 72 
in Duigapur Unit of Fertilizer Corporation 
of India,

(b) whether their n mes were sponsored 
through employment exchanges

(c) what procedure management propose 
to follow for future recruitment, and

(d) what will be the total strength of 
the unit when the rated capacity is readied ?

THE MINISTER OF LAW AND 
JUSTICE, AND PETROI tUM AND 
CHEMICALS (SHRI H R GOKHALE)
(a) to (d) the required information is being 
collected and will be laid on the Table of 
the Sabha

Counting of Previous service of 
deefnee personnel when employed 

In Cml Service

4366 SHRI KRISHNA CHNADRA 
HALDER Will the Minister of DEFENCE 
be pleased to state *

(a) whether Government are aware of 
the fact that the previous Army service of 
Army Pensioners re employed in Defence 
Installations in Panagarh, has not so far 
been counted towards service in civilian 
posts and if so, the reason therefor,

(b) whether these ex-Army men who 
are now working as civilians are now 
required to work under raw recruits juniors, 
although there is clear instruction on this 
subject as per Army Instructions No 241/50, 
and

(c) if so, the reaction of Government 
thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJ1 VAN RAM) (a) to (c) The requisite 
ir formation is being collected and will be 
laid on the Table of the House

Fixation of Pay far re employed 
Army personnel in 

Panagarh

4367. SHRI KRISHNA CHANDRA 
HALDER Will the Minister of DEFFNCE 
be pleased to state

(a) whether the pay of re-employed 
Arm\ personnel in Panagarh, has not yet 
been fixed even after 7 years of service, 
and

(b) on what basis they are given the 
minimum pay of their rank ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) (a) and (b) The 
required information is beir g collected and 
will be placed on the Table of the Sabha 
as soon as Possible.

Reduction in pension of pensioners on 
Re-Employment to Civil service

4168 SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of DEFEl^CE




